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ICE W irnr-SPSASIEB : you
may have decided to speak on Mon-
day. But, I have not decided, m a t 
la the use of my sitting here, If you 
decide yourself, without fhe permis-
sion of the Chair, that you will conti-
nue on Monday?

SHRI SAT PAL KAPUR: Sir.
kindly give me five minutes

MB. DEPUTY-SPEAKER You
•onclude now.
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MR. DEPUTY-SPEAKER: We now 
take up Private Members' Business.

15.33 hrs.
COMMITTEE ON PRIVATE MEM-
BERS* BILLS AND RESOLUTIONS 

THrmr-SEVBNTH Repo r t

SHRI AMAR NATH CHAWLA 
(Ddhi Sadar): Sir I beg to move:

"That this House do agree with 
the Thirty-seventh Report of the 
Committee on Private Members' 
Bills and Resolutions presented to 
the House on the 13th March 1974.**
MR. im rrcaPB A K X R  tbe quee- 

ttoe is:
"That this House do agree with 

(be Thirty-aevanth Report of the 
e * m » M  on Private Member*' Bills

i m  (SAKA) Free and rai* 
Elections (Res.) 

and Resolutions presented to the 
House on the 13th March, 1974.’*

The motion toas adopted

15.34 few
RESOLUTION RE. FREE AND FABfc 

ELECTIONS—contd.
MR. DEPUTY-SPEAKER: We

now resume discussion on the Resolu-
tion on Free and Fair Elections moved 
by Shri Atal Bihari Vajpayee. Origi-
nally, two hours were allotted for 
this. The House extended the time 
by one hour. Even then, we have a 
balance of only twenty-five minutes 
left. Shri Samar Guha was on his 
legs on the last occasion. He has al-
ready taken twelve minutes. He 
may continue his speech.

SHRI SAMAR GUHA (Contai): 
Sir, I request that the time may be 
extended in view of the experience- 
of UP and Orissa Elections.

SHRI I IBRAHIM SULAIMAN SAIT 
(Kozhikode): Sir, this is a very im-
portant Resolution. Time should be 
extended.

MR. DEPUTY-SPEAKER: Time
will be automatically extended be-
cause the Minister has to reply and 
the mover of the Resolution has also 
to reply. The only question is, by 
how much.

Now it is for you to suggest.

SHRI ATAL BIHARI VAJPAYEE 
(Gwalior): Let us see how the de-
bate progresses.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU 
RAMAIAH): I suppose the Minister 
will take 10 minutes and the mover 
30 minutes. So, I think one hour and 
thirty minutes will do.

amtT SURENDRA MOHANTY 
(Kendrapara): Let us make it two
hours.


